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LEGISLATIVE ASSEMBLY.
Tuesday, 30th August, 1938.

The Assembly met in the Assembly Chamber at eleven of the Clock,
Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

STARRED QUESTIONS AND ANSWERS,

(a) OraL ANsSwWERs.

SCHEME FOR AN AERIAL RESERVE FORCE OF VOLUNTEERS.

580. *Seth Govind Das : Will the Defence Secretary please state :

(a) whether it is a fact that plans are under consideration for
the building up of an aerial reserve force of volunteers who,
while normally engaged in civil aviation, will be liable to
be called upon in emergencies for the defence of India ;
and

(b) what are the schemes contemplated and the stage at which

the considerations are, and when they are to commence the
building up of the force ?

Mr. 0. M. G. Ogilvie : (a) Yes.

- (b) No decision has so far been reached. Government are, there-
fore, not yet in a position to announce the details.

Mr. 8. Satyamurti : With reference to clause (a) of the question,
may I know what the monosyllabic answer means ! Does it mean that
plans are under consideration for the building up of an aerial reserve
force of volunteers ?

Mr. 0. M. @. Ogilvie : Yes.

Mr. 8. S8atyamurti : May I know whether, apart from volunteers,
there is any other scheme of protecting India against air attacks ?

Mr. 0. M. G. Ogilvie : I fail to see how that arises out.of this.

Mr, 8. 8atyamurti : It arises on this, because clause (b) refers to the
schemes contemplated and the stage at which the eonsiderations are, and
the last part of clause (a) refers to emergencies for the defence of India.

_Mr. C. M. @. Ogilvie : The answer is that there are plans for the
building up of an aerial reserve force of volunteers which will be liable
to be called upon in the event of an emergency.

Mr. 8. 8atyamurti : I want to know whether there are any schemes
or plans under consideration for anti-aircraft defences of the gountry.

‘ ( 1207 )
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Mr. 0. M. G. Ogilvie : I fail to see how that arises on this question.

Mr. 8. Batyamurti : Sir, it is for you to rule whether this question is

in order. I submit that the defence of India includes protection against
air attacks.

Mr. K. S8anthanam : With reference to part (a) of the question,

may I know the approximate number of people who will be fit to become
volunteers 1

Mr, 0. M. G. Ogilvie : 1 cannot possibly tell that now to the Honour-
able Member.

Mr. T. 8. Avinaghilingam Chettiar : With reference to clause (b) of

the question, may I know the approximate date by which they expect to
complete these plans !

Mr. C. M. G. Ogilvie : I am afraid I am unable to state the approxi-
mate date.

Mr. M Ananthasayanam Ayyangar : Have Government any pro-
gramme of making instruction cheap for all persons who want to learn
civil aviation ?

Mr C. M Q. Ogilvie : I am afraid, I am unable to answer questions
of detail of that kind.

DisposaL oF PLoTs To EUROPEANS IN THE ARMEDABAD CANTONMENT.

581. *Mr. Badri Dutt Pande : (a) Will the Defence Secretary be
pleased to state whether it is a fact that the Military Estates Officer,
Bombay Circle, is encouraging certain European firms to take lands in
Ahmedabad Cantonmen: at nominal rents ?

(b) Is it also a fact that in the case of the disposal of plots to these
European firms, neither was any auction held, as is required by rules,
Bor were the proceedings sent to the Collector for his concurrence %

Mr. 0. M. Q. Ogilvie : (a) and (b). No. One unauthorised conces-

sion was, however, made to an Indian firm. This is now the subject of
an enquiry by Government.

Mr. Badri Dutt Pande : Is it a fact that the average rate of private-
owned lands in the cantonment area in Ahmedabad is Rs. 4 and 5 and

that to one company, Messrs, W. H, Brady & Co., it was given at Re. 1
per square yard !

Mr. 0. M. G. Ogilvie : No, as far as I am aware. If the Honour-
able Member will put down a question I will find out the exact facts.

Mr. Badri Dutt Pande : Are there still four or five plots for whieh
civilian officers applied ¥ Why were they not given to these civilian
officers ¢

Mr. 0. M. G. Ogilvie : I shall require notice of that question.

Mr, 8. Satyamurti : Was that unauthorised concession to which my
Honourable friend referred, to a European firm or to a European !

Mr. 0. M. G. Ogilvie : No, it was to an Indian firm ; at least of seven
directors five including the Chairman and Vice-Chairman were Indians.
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Mr, Badri Dutt Pande : Why were the plots not auctioned and the
Collector not consulted in the matter ¢

Mr. C. M. G. Ogilvie : This is the solitary instance of which I have
just given the details to Mr. Satyamurti and I have told the Honour-
able Member that the case is now the subject of an inquiry by Govern-
ment.

~ Mr, Badri Dutt Pande : Have some plots been given to the European
Agents of the local banks there in the same way ?

Mr. C. M. G. Ogilvie : No, Sir.

House SCAVENGING SERVICE IN CANTONMENTS OF THE PUNJAB AND THE
NorTH-WEST FRONTIER PROVINCE.

582. *Mr. Badri Dutt Pande : (a) Will the Defence Secretary be
pleased to state whether it is a fact that no house scavenging service was
being rendered to residents of houses in bazar areas of the Punjab and
the North-West Frontier Cantonments, and that the house scavenging
tax in Cantonments of these two Provinces was ordered to be abolished ?

(b) Is it a fact that such service was being rendered to officers re-
siding in bungalows, but they were also exempted from the tax 1

(¢) Is it a fact rhat the elect:d members of these Boards and publie
have protested againsti this increase of house-tax and submitted objee-
tions ; and still neither the official majority on Boards, nor the Govern-
ment has taken any action ¥ If so, why ¢

Mr. C. M. G. Ogilvie : (a) Yes.

(b) No. House scavenging service, as defined in section 131,
Cantonments Act, is not supplied to mijlitary officers residing in
bungalows.

(c) Objections have been received in a few cases. Any proposal
received from a cantonment board to increase any tax is fully considered
before it is sanctipned, and, so far, no proposals for an increase of house
tax have been sanctioned. They are still under consideration.

Mr. Badri Dutt Pande : Is it a fact that the military officers do not
pay any scavenging tax !

Mr. 0. M. G. Ogilvie : I have answeréd that question.

AFFAIRS OF THE NASIRABAD CANTONMENT BoARD.

583. *Mr, Badri Dutt Pande : (a) Will the Defence Secretary be
pleased to state whethe: it is a fact that four out of seven eleeted mem-
bers of the Nasirabad Cantonment Board resigned as a protest against
the highhandedness of the official military President and the rejection of
several of their proposals by the official majority %

(b) Is it a fact that at Nasirabad Cantonment the President and
Executive Officer enters into litigation with the public without bringing the
matter before the Board ? 4

L326LAD A2
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(e) Is it a fact that the proposal of elected members for reorganisa-
tion of establishment and effecting economies in expenditure was rejected
by official majority ¢

~ Mr. C. M. G. Ogilvie : (a) I have nothing to add to the information
I furnished in reply to starred question No. 1249 asked by the Honour-
able Member on the 17th April, 1938.

(b) No. There have, however, been two or three cases in which
civil suits have been brought against the board, or notices of suits have
been given, which were not at once brought to the notice of the board.
Steps have been taken to guard against this in future.

(e) No.

Mr. Badri Dutt Pande : Have fresh elections taken place in the
Nasirabad Cantonment ?

Mr, 0. M. G. Ogilvie : As far as I know, not at present.
Mr. Badri Dutt Pande : When are they likely to take place !
Mr, 0. M. G. Ogilvie : I think very soon.

N\

INOREASE IN THE HoUSE Tax 1N THE KoBAT CANTONMENT.

584, *Mr. Badri Dutt Pande : (a) Will the Defence Secretary be
pleased to state whethier under orders of the Deputy Director of Can-
tonment in Command, the Cantonment Board with only one elected
rmember decided ion increase the house tax in Kohat Cantonment firom
five to ten per cent.?

(b) Is it a faect that the public of Kohat protested against this
increase of house-tax and suggested economies in Board expenditure ?
If so, with what resul!s 1

Mr. C. M. G. Ogilvie : (a) and (b). The Deputy Director, Military
Lands and Cantonments, advised the board to comsider the possibility
of ‘increasing the house tax to make good the loss caused by the aboli-
tion of house scavenging tax. The proposal was accepted by the board
and is now being considered by Government. A notice was issued
under section 61, Cantonments Act, and no objections were received.
Two objections which were sent to the board prior to the issue of the
notice under section 61 were considered by them and economies amount-
ing to approximately Rs. 2,600 per annum have been effected.

Mr. Badri Dutt Pande : In view of the fact that the house tax has
been considerably increased in almost all the cantonments, will Govern-
ment consider the advisability of having an inquiry into this very high
increase 1

Mr. C. M. G. Ogilvie : I think in reply to the Honourable Member’s
last question or the last but one, I informed him that so far no increase
of house tax had been sanctioned in any cantonment.

Mr. Badri Dutt Pande : Not even at Kohat from five to ten per
cent. ! ’

Mr. 0. M. G. Ogilvie : It has not yet been sanctioned.
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o3 GovERNMENT’S POLIOY IN RESPECT OF PAssPORTS.

. 585. *Mr. 8, Batyamurti : Will the Honourable the Home Member
please state :

(a) the principles on which “passports are issued or withheld in
this country ; - '

(b) whether the Government of India keep in touch with His
Majesty’s Government with regard to the renewal of pass-
ports of Indians from England and other countries who
desire to return to India ; .

(¢) whether Government propose to follow a policy free from any
political or other prejudices in this matter ; and

(d) if not, why not ?

The Honourable Mr. R. M. Maxwell : (a) Passports are normally
granted except to applicants who are likely to become destitute abroad,
or where there is reasonable ground for apprehending that an appli-
cant’s visit to any country would be dangerous.

(b) Yes.

(e) and (d). Government do not see any reason to depart from their
present poliey.

Mr. 8. Batyamurti : With reference to the answer to clause (a)
and in regard to the second category under which my Honourable friend
said passports are refused, may I know what are the eriteria by which
Government come to the conclusion that the visit of a particular person
to a country is likely to be dangerous ?

The Honourable Mr. R. M. Maxwell : Usually his past record and
connections.

Mr. 8. Satyamurti : May 1 know whether they refer to the fact of
his previous political connections, for example, conviction in the eivil
disobedience movement of which many of us are guilty, or whether it
means any international offences of which he has been convicted ?

The Honourable Mr., R, M. Maxwell : The reasons will be more of
the latter nature ; that is, so far as I am aware, nobody’s passport will
be refused merely on the ground that he has been convicted in connection
with eivil disobedience. '

- Mr. 8. Batyamurti : May I know whether the likelihood of the
presence of a particular person who applies for a passport for any
particular country being dangerous to that country is judged after con-
-sulting the wishes of that country’s representative in this country or
otherwise, or is it a unilateral decision ?

The Honourable Mr. R. M. Maxwell : The danger is with reference
to India and not with reference to the other country.

n.t'tr. 8. Satyamurti : May I know whether Government in giving or
refusing to give passports are governed by any political prejudices t I
am sorry to use that word, but I use it in an inoffensive sense.
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The Honourable Mr. R. M. Maxwell : I think I ocan assure the
‘Honourable Member that there is no political prejudice in the matter at
all and it is determined solely by considerations of public safety and
welfare.

Mr. T. 8. Avinashilingam Ohettiar : May I know what danger they
expect to this country by people going outside this country to other
countries !

The Honourable Mr. R. M., Maxwell : Sometimes it is possible to
make connections abroad which render them able to be dangerous when
they return to this country.

Mr. 8. Batyamurti : With reference to clause (b) of the question
may I know whether, with regard to the renewal of passports of
Indians in England and other countries who desire to return to India,
the same considerations which my Honourable friend mentioned apply ¢

The Honourable Mr. R. M. Maxwell : Certainly, Sir.

PosiTioN oF THE RESERVE BANK wts-a-vs THE SCHEDULED BANKS.

586. *Mr, 8. S8atyamurti : Will the Honourable the Finance Member
please state :

(a) whether he is examining the position of the Reserve Bank vis-d-
vis the scheduled banks, especially in view of the recent bank
crisis in South India on account of the failure of the
Travancore National and Quilon Bank, Limited ;

(b) whether Government propose to take speedy steps to amend
the Reserve Bank Act to give adequate powers to the
Reserve Bank to protect the depositors and creditors of
the scheduled Banks ;

{¢) what the powers are which the Reserve Bank has now in
respect of this matter ; and

(d) whether Government are prepared to study the situation in
other countries in respect of this matter and introduce
suitable and effective legislation in this behalf, if so
when ¢

The Honourable Sir James Grigg : (a), (b) and (c¢). I have nothing
to add to the replies which I gave to question No. 359 asked by Mr.
Manu Subedar on the 22nd instant and to certain short notice questions
replied to by me on the same day.

(d) The legal provisions in other countries were examined in con-
nection both with the Reserve Bank of India Act and with the provisions
of Part X-A of the Indian Companies Act.

Mr. 8. Batyamurti : With reference to clause (d) of the question,
amay I know whether my Honourable friend has examined or has had
examined the powers of the Reserve Bank in respect of other banks in
the United States of America ?
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The Honourable Bir James Qrigg : They were examined both in
connection with the Reserve Bank of India Act and with the provisions
of the Indian Companies Act.

Mr, 8. Batyamurti : With regard to action under the Indian Com-
panies Act may I know whether any action has been taken to bring these
banks within the scope of that section 1

The Honourable 8ir James Grigg : I do not understand the ques-
tion.

Mr, 8. Satyamurti : In answer to clause (d), my Honourable friend
referred me to the Companies Act. May I know if any action has been
taken under that Aect !

The Honourable 8ir James Qrigg : I do not think it has become
operative yet. .

Mr. 8. Batyamurti : When will it become operative {

The Honourable 8ir James Grigg : The Honourable Member can
put down a question on that.

Mr, 8. Batyamurti : With reference to clause (b)—I can remember
the answers he gave to my previous question as well as the short
notice questions—may I know if any conversation took place between
my Honourable friend and the Governor of the Reserve Bank who was
here, with regard to taking speedy steps to amend the Reserve Bank Act
in order to give adequate power to the Reserve Bank to proteet the
depositors in scheduled banks 1

The Honourable 8ir James Grigg : I do not think I am called upon
to answer questions as to private conversations between myself and the
Governor of the Reserve Bank. Al

Mr. 8. Batyamurti : May I know whether Government have come
to any conclusion in view of the fact that even now the Calicut Bank
has failed, as to the need or desirability of amending the Reserve Bank
Act so as to protect depositors in scheduled banks !

The Honourable Bir James Grigg : There are special reasons for the
failure of the Calicut Bank as the Honourable Member will find when
I answer a later question on the point which has been put down on the
paper. As regards his general question, I have answered that question
as fully as I can, and I think the Honourfable Member would be, if I
may say 80, well advised not to press me any further, because I cannot
add anything at the present moment,

Mr. Manu Subedar : Have they considered or are they considering
the proposal which was discussed by the Central Banking Inquiry Com-
mittee that the Reserve Bank should be the proper authority for attend-
ing to all bank’s liquidation so that if they find it sound they can re-

;mnstruct the bank and if they find it unsound the liquidation can come
nt

The Honourable 8ir James Grigg : I have no doubt it was considered
 at the time of the passing of the Reserve Bank Aect.
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INSPECTION OF THE MADRAS AERODROMES BY SEVERAL QFFICERS GONNECTED
witTH CoasTAL DEFENCE.

587. *Mr. 8. 8atyamurti : Will the Defence Secretary please state :

(a) whether it is a faect that several officers connected with
coastal defence went to Madras in the second week of
June for inspection of the local aerodromes and other
strategic points on this coast ;

(b) whether they have reported to Government, and if so, what

that report is ; and \

(¢) whether Government propose to take any action thereon ?

Mr. C. M. G. Ogilvie: (a), (b) and (c). It is not in the public
interest to reply to this question.

Faciuimies ror MiLiTARY TRAINING OF CITIZENS.

588. *Mr. 8. Batyamurti : Will the Defence Secretary please state :

(a) whether the Calcutta Corporation have been informed by
the Government of India that, apart from other difficulties,
financial considerations alone make it impossible for the
Central Government to take action on the resolution
passed by the Corporation recommending the grant of
facilities for military training to the citizens and rate-
payers of Calcutta between the ages of 21 and 41 ;

(b) whether Government have any proposals to train and keep
a second line of defence in the country ;

(e) if so, what they are ; and

(d) if not, why not ?
. Mr. 0. M. @. Ogilvie : (a) The Government of Bengal, who for-
warded the resolution of the Calcutta Corporation, were informed by
the Government of India that, apart from other difficulties, financial
considerations alone made it impracticable for the Government of India
to take action on the resolution passed by the Calcutta Corporation.

(b) Yes.

(e) The proposals for a second line of defence are described in
Chapter II, Volume I, of the Report of the Auxiliary and Territorial
Forces Committee, dated the 23rd January, 1925, a copy of which is in
the Library of the House. They have been given effect, to, and the Indian
Territorial Force, the University Training Corps and Auxiliary Force
are now established.

(d) Does not arise.

Mr. 8. Satyamurti : May I know what is the total strength of the
Indian Territorial Force, the Indian Auxiliary Force and the University
Training Corps ¢

Mr. C. M. G. Ogilvie : I shall require notice.
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Mr. 8, Satyamurti : May I know, as regards clause (a), whether
Government have made any calculation of the financial commitments if
that scheme were to be carried out ¢

Mr. 0. M. G. Ogilvie : Detailed calculation was unnecessary. The
sum involved was obviously enormous.

4
Mr. 8. S8atyamurti : May I know whether apart from financial con-
siderations, what were the other considerations which weighed with the
Government of India in turning down this request of the Calcutta Cor-
poration supported by the Bengal Government #

Mr, C. M. G. Ogilvie : That single consideration was quite sufficient
to turn the matter down without thinking of any others at all ; but if
oune had wanted to find others, there they are : finding officers, N. C. Os.
and so on to train so vast a body would in itself be beyond our power.

Mr. 8. S8atyamurti : May I take it, therefore, that apart from these
forces, Government have no proposals for a second line of defence in
this country ?

Mr. C. M. G. Ogilvie : Yes. .

Mr. T. 8. Avinashilingam Chettiar : May I know whether they pro-
pose to extend or increase the units of these University Corps

Mr, C. M. G. Ogilvie : Not a. present.

IMPERIAL DEFENCE IN RELATION TO INDIA.

589. *Mr, 8. S8atyamurti : Will the Defence Secretary please state :

(a) whether it is a fact that substantial progress has been made
in the informal discussions between the India Office and
the War Office on both the strategic and financial aspects
of the Imperial defence in their relation to India ;

(b) when these discussions are expected to conclude ;

(¢) whether the Legislature will be consulted by Government
before final decisions are taken thereon ; and .

(d) if not, why not ¢

Mr. C. M. @. Ogilvie : (a) to (d). The discussions referred to were
of a preliminary character, and I hope that it will be possible to make
an announcement at an early date in regard to the progress made up to
the present. I would ask the Honourable Member to await that announce-
ment.

Mr. 8. 8atyamurti : 1 shall await that ; but may I know whether the
Honourable the Defence Secretary hopes to be in a position to make
that statement before the end of this Session of the Assembly

Mr. 0. M. G. Ogilvie : I hope so, Sir.

Mr. Manu Subedar : May I inquire once again whether the Party
Lead.ers of this House will be taken into confidence in regard to the full
details before the end of the Session !
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Mr. 0. M. @ Ogilvie : The answer was that an announcement would
be made &t an early date : Party Leaders and all Members of the House
will, therefore, be in a position to know what the progress made is.

Mr. 8. Batyamurti : With reference to clause (¢), may I know if this
announcement will take the form of a tentative announcement subject
to its being accepted by the Government, after the Government have
had the opinions of this House and considered them ? -

Mr. C. M. G. Ogilvie : The announcement as I indicated is an
announcement of progress : the House may very rightly, I imagine,

express ils opinion as to what it considers the nature of that progress
has been.

Mr. 8. S8atyamurti : I want to know something definite : I am asking
specifically whether Government will suspend taking decisions in this
matter, so far as this country and its finances are concerned, till this
House has heard the announcement and has then expressed its opinions
one way or the other on the announcement,

Mr. C. M. G. Ogilvie : There is no question at present of taking final
decisions of any kind.

-

Mr. Manu 8Subedar : An announcement is a unilateral thing : my
guestion is whether there will be discussions between the Government
and Party Leaders in this House ¢

Mr. C. M. G. Ogilvie: I cannot possibly answer that question at
present.

Mr. T. 8. Avinashilingam Chettiar : May I know if time will be given
to this House to discuss the question !

Mr. C. M. G. Ogilvie : I cannot say.

BOARD TO CARRY OUT THE RECOMMENDATIONS OF THE WHEELER AND MAXWELL
COMMITTEES.

590. *Mr. 8. Satyamurti (on behalf of Seth Govind Das) : Will the
Honourable the Home Member please state :

(a) the names of the three Secretaries selected to the Board
appointed for carrying out the recommendations of the
Wheeler and Maxwell Committees on the reorganisation
of the Central Secretariat ; and

(b) the reason for Government’s not selecting a non-official
member of the Legislature or a public man of India for
the purpose ?

The Honourable Mr. R. M. Maxwell : (a) The Honourable Member

is referred to the reply given to part (b) of Mr. Satyamurti’s starred
question No. 475 on the 25th August, 1938.

(b) As the Honourable Member will see from the reply given to
part (c) of the same question, the functions of the Board are confined to
certain matters concerning the posting and promotion of officers. No
occasion therefore arises for associating a non-official with this work.
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REPRESENTATION FROM OERTAIN UNIVERSITIES URGING CHANGE IN THE
' MerEop OF RECRUITMENT TOo THE INDIAN CIviL SERVICE.

590. *Mr. 8. Satyamurti (on behalf of Seth Govind Das) : Will the
Honourable the Home Member please state :

(a) whether Government received any representation from the
Universities of Bombay, Calcutta, ete., urging changes in
the method of recruitment to the Indian Civil Service ;

(b) whether the Universities suggested the abolition of the
system of nomination and the elimination of the stipula-
tion requiring Indian candidates at the competitive exami-
nation in London to hold an honour degree of any British
University ; and

(¢) whether Government replied to the representations made ;
if so, the purport of their replies, and whether Govern-
ment represented the matter to His Majesty’s Govern-
ment ; if so, the result thereof !

The Honourable Mr. R. M. Maxwell : (a) and (b). Yes.

(¢) The Government of India forwarded the representations to the
Secretary of State for India who came to the conclusion that there was
no sufficient reason for re-opening the question at the present time in
view of the very full consideration given to the matter before the changes
in the method of recruitment were made. This decision of the Secretary
of State was intimated to the Universities which had made representa-
tions.

Mr. 8. Satyamurti : When Government forwarded these representa-
tions, did they make any recommendations themselves to the Secretary
of State ¢

The Honourable Mr. R, M. Maxwell : They expressed an opinion
similar to that which I have mentioned in answer to the question.

Mr. 8. S8atyamurti : May I know whether Government have had time
to judge of the products of these nominations in the Indian Civil Ser-
vice, and whether they are satisfied that there has been no deteriora-
tion ? I am talking of entry into the I. C. S. by nomination which is
referred to in clause (b) of the question.. It was a jealously guarded
service recruited from the best people after a stiff competitive examina-
tion.

The Honourable Mr. R. M. Maxwell : Yes : in so far as the system
of nomination has been applied in practice, the results have uniformly
been excellent,

Mr. 8. Satyamurti : With reference to the answer to part (2) of
clause (b), may I know whether the Government of India have con-
sidered that this constitutes a handicap on Indian candidates who have
got to take a Honours degree in a British University and will they con-
siidle.r removing that handicap ? It is a serious one, in the case of
ndians,
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The Honourable Mr, R. M. Maxwell : It was not intended to be a
handicap to Indian students at all. The policy is that the Delhi examina-
tion is to be the main avenue for recruitment of Indians into the Indian
Civil Service and, therefore, it is necessary to restrict the numbers for
whom the examination is held in England : otherwise, these candidates
who can afford to go to England for their studies will have an advantage

and those who have had their education in India would be at a dis-
advantage.

Dr. 8ir Ziauddin Ahmad : Is it not a fact, Sir, that nominations are

restricted mainly to those candidates who have quahﬁed themselves in
the competitive examinations ?

The Honourable Mr. R. M. Maxwell : They are all quahﬁed by very
strict rules.

Mr. T. 8. Avinaghilingam Chettiar : May I know, Sir, whether this
system of nomination has not tended to encourage nepotism and favor-
jtism ?

Mr. President (The Honourable Sir Abdur Rahim) : That question
cannot be put,

Prof. N. G. Ranga : When was this stipulation made that only those
whe hold honours degrees of any British University can be allowed to
appear for these competitive examinations ?

The Honourable Mr, R. M. Maxwell : It was made by the Secretary
of State.

Prof. N. G, Ranga : When was this stipulation made $

The Honourable Mr. R. M. Maxwell : When the new rules were
brought into force. I cannot give the exact date.

Mr. M. Ananthasayanam Ayyangar : What proportion is reserved
for nomination of Indians %

The Honourable Mr. R. M. Maxwell : The nomination is not in-
tended to apply to Indians.

Dr. 8ir Ziauddin Ahmad : In view of the manner in which these
examinations are conducted in India both by the Universities and the
Public Service Commission, is it a fact that we do not select the ablest
man, but only the most fortunate ?

The Honourable Mr. R. M, Maxwell : No, Sir, I would not admit
that at all.

FamiLy PensioN or THE INDIAN CIviL SERVICE.

592. *Maulvi Abdur Rasheed Chaudhury : (a) Will the Honourable
the Finance Member please state from which year the payment of the
family pension of the Indian Civil Service was transferred from India
to London 1

(b) What was the total amount of family pension of the Indian Civil
Service in 1936-37 and in 1937-38 ¢
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(¢) What additional sum India ;had to pay in 1937-38 including ex-
change value on account of this transfer, and what amount will she have
to pay in 1938-39 1 ,

. The Honourablp Bir James Grigg : (a) to (¢). I think the Honour-
able Member has misunderstood the position. The pensions in question
have always been paid in sterling or in rupees according to the place of
residence of the pensioner. Part of the balance of the Family Pension
Fund (which incidentally has been built up almost entirely by the con-
tributions of the officers and interest thereon) is in process of transfer
to Commissioners in London under section 273 of the Government of
India Act, 1935. :

Maulvi Abdur Rasheed Chaudhury : Will the Honourable Member
kindly repeat the answer to part (¢) of the question ! I could not hear
him,

The Honourable 8ir James Grigg : I have answered all the parts
together,

Mr. T. 8. Avinashilingam Chettiar : May I know, Sir, at what rate
is the exchange calculated for payment of family pensions ?

The Honourable 8ir James Grigg : This is paid in Rupees for resi-
dents in India, and in sterling for residents in the United Kingdom, and
therefore no question of rate of exchange arises,

Mr. Lalchand Navalrai : May I know, Sir, if these family pensions
will be paid at the same rate after the Federation comes or some other
method will be devised {

The Honourable 8ir James Grigg : The Honourable Member has not
listened to my answer.

RuPee SituatioN IN INDIA.

593. *Maulvi Abdur Rasheed Chaudhury : (a) Will the Honourable
the Finance Member please state whether the attention of Government
has been drawn to the London comment on the future of the rupee and
the Reserve Bank as published in the Statesman of the 12th June, 1938 ?

(b) Are Government aware that economists after, surveying the
Rupee situation in India, have come to the conclusion that the finanecial
difficulties have been aggravated to the extent of £3,000,000 in 1937-38
and that it will he double in 1938-39 on account of this transfer ¢

The Honourable 8ir James Grigg : (a) Yes.

(b) A_s pointed out in the Budget speech, the transfer of funds to
the Commissioners for Family Pension Funds means a definite diminu-
tion of our external obligations and a reduction in interest charges.

Perhaps there is some misunderstanding on the part of Honourable
Members. I may explain what I said in my reply to a supplementary
question just now. There is no question of rate of exchange for individual
pensioners. The assets of the Fund are being in part transferred to the
Com.missiqners in London, and that is part of the ordinary Government
remittance programme.
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STABILISATION OF GOLD Parity.

594. *Maulvi Abdur Rasheed Chaudhury : (a) Will the Honourable
the Fiinance Member please state whether it is not a fact that India is the
only country in the world called on to stabilise at a higher gold parity
than before the world war %

(b) If the reply to part (a) be in the affirmative, will Government
please state why they are not allowing the gold parity to drop to the
previous level, as has been the case with the rest of the world

The Honourable 8ir James Grigg : (a) No.
(b) Does not arise.

Mr. 8. S8atyamurti : With reference to the answer to clause (a) of
the question, may I know, Sir, which are the other countries called on to
stabilise at a higher gold parity 1

The Honourable 8ir James Grigg : In the first place, India has not
been called upon to stabilise at higher than the pre-war gold parity.
For India in comparison with her pre-war position the depreciation is
323 per cent. in relation to gold.

Mr. K. Santhanam : With reference to part (a), may I know whether
the gold parity of the rupee today is much higher than the gold parity
of the sterling ?

The Honourable 8ir James Grigg : Sterling has depreciated by 40
per cent. in comparison with the pre-war rate as compared with 324 per
cent. for India.

AGITATION AGAINST THE PRESENT GoLp PariTy.

595. *Maulvi Abdur Rasheed Chaudhury : Will the Honourable the
PFinance Member please state whether the attention of Government has
been drawn to the continued agitation against the present gold parity,
especially in the Congress Provinces 1

The Honourable 8ir James Qrigg : I would refer the Honourable
Member to my reply to part (a) of question No, 108 asked by Sardar
Mangal Singh on the 10th August, 1938.

Mr. 8. Satyamurti : May I know, Sir, if the Government of India
have heard from the Government of Madras ! I am inviting my friend’s
attention to a statement made by the Premier of Madras in which he
stated that they had represented to the Government of India their very
strong feeling in this matter !

The Honourable Sir James Grigg : The Honourable Member is
making some play with the fact that I said that communications between
the Provincial Governments and the Central Government are confidential.
This particular communication to which he has just referred was
marked ¢ confidential ’.
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Mr. 8. Batyamurti : In view of the fact that the other parties to the
correspondence do not treat it as confidential, may I know whether he
has heard from the Madras Government, the Premier of Madras having
made a public statement in the Legislature {

The Honourable 8ir James Grigg : I should prefer to preserve the
confidentiality at any rate unilaterally, -

ExcHANGE RaTio.

596. *Maulvi Abdur Rasheed Chaudhury : (a) Will the Honourable
the Finance Member please state whether it is not a fact that Sir Basil
Blackett, late Finance Member, while piloting his Paper Currency
(Amendment) Bill and Indian Coinage (Amendment) Bill, 1929, gave
assurance that the rupee ratio of 1s. 6d. was only a temporary measure
and that he would keep the price of gold at Rs. 21-10-3 so long as this
ratio exists !

(b) Why has not this ratio been reduced to 1s. 4d. with the rise in
price of gold above Rs. 21.10-3 according to this assurance !

(¢) When do Government propose to bring back the rupee to 1s. 4d.
ratio ?

(d) Are Government aware that economists consider that the
present financial difficulties will sompel authorities to either increase
the rate of interest, or to curtail India’s credit ¢

The Honourable 8ir James Grigg : (a) No.
(b) Does not arise.

(e¢) T would refer the Honourable Member to the communiqué of
the 6th June, 1938.

(d) This is a matter of opinion.

Mr. 8. Satyamurti : With reference to clause (a) of the question,
what does ‘ no ’ mean ! Does it mean that the Honourable the Finance

Member is not aware, or that Sir Basil Blackett did not make that state-
ment ?

The Honourable 8ir James Grigg : He did not make that statement.

_Prof. N. G. Ranga : What is the nature of the present difficulties
vyhlch the Government of India are experiencing with reference to part
(d) of the question

The Honourable 8ir James Grigg : I have not said that the Govern-
ment of India are experiencing any difficulties. The Honourable Mem-
ber asked me what were the views on the question of certain economists.

Prof. N. G. Ranga : Is it or is it not a fact that the Government of

lnc!ia,are undergoing certain difficulties owing to the present exchange
ratio

The Honourable 8ir James Grigg : That does not arise out of this.
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Mr. 8. Satyamurti': With reference to part (d), may I know, Sir,
whether Government are aware of the different opinions of the various
economists in this country ¢?

The Honourable 8ir James Grigg : Yes, Sir, and I have often ex-
pressed my view that wherever there will be five economists, there will
be at least six opinions,

Prof. N. G. Ranga : Why is it that the Government of India have
ouly one Economic Adviser 1

The Honourable 8ir James Grigg : Because he can be relied upon
to have one opinion only. A

Mr. 8. Satyamurti ;: Is the one Economic Adviser selected, because
be is expected always to accept Sir James Grigg’s opinion Y

The Honourable 8ir James Grigg : No, Sir, that is quite untrue.

ImposiTION OF AN IMPORT DuTY ON FOREIGN SALT.

597. *8eth Govind Das : Will the Honoullrable the Finance Member
be pleased to state :

(a) whether he is aware that the abolition of the additional salt
import duty has accentuated competition against the
indigenous salt industry from Aden and Africa ;

(b) the total quantity of Aden and other foreign salt imported
into India since the abolition of the additional import duty
on salt as compared with the imports of the year previous
to the abolition of the additiona]l import duty ;

(¢) whether Government have received representations from
Bengal and other Provinces with regard to the effect of
the abolition of the additional import duty and the heavy
imports, in consequence, acting on the Indian salt in-
dustry ;

(d) whether Government propose following Burma’s example
in the matter of restricting salt import ; and

(e) whether Government propose taking steps to impose the duty
on foreign salt imported into India including Aden salt ;
if so, when and, if not, the reasons therefor t

The Honourable S8ir James GQrigg : (a) and (b). A statement is laid
on the table. It will bc observed that imports from Aden during May
to July, 1938, have declined as compared with the imports during the
same period last year, but a considerable quantity has been imported this
year from Port Said. Total imports have declined substantially.

, (¢) Representations have been received from salt interests in Bengal,
Bombay and Sind.

(d) and (e). The Government of .India do. not announce their inten-
tions with regard to taxation proposals in advance. -
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Siasement showing importe and clearances (:{ Foreign and Aden sals fram (st Muy lo the 31gt

wly.
Imports. Clearances.
Source. | Y
1937. 1938. 1937. 1938.

’ Tons. Tons. Tons. Tons.
United Kingdom .. .. .. 70 1,637 47 1,223
Germany .. .o . .. 13,055 8,974 11,567 10,671
Netherlands .. . .. 2
Port Said .. .o .o .. .. 13,085 421 10,179
Goa .e .e .. 1,392 1,864 1,392 1,664
Aden . . .. 66,441 | 43,444 | 68,33 | 49,240

Total .o | 80,960 | | 88,784 81,650 72,877

Mr. 8. Satyamurti : With reference to imports from Port Said, can
my friend throw any light as to the source of that salt which is imported
from Aden ?

The Honourable 8ir James Grigg : I understand it is made in Port
Said.

Mr. 8. 8atyamurti : May I know, whether, apart from my Honourahle
friend’s usual answer, which I do not question, that Government do not
announce their taxation measures before the Budget, the Government
are considering the danger to indigenous salt from the impertation of
foreign salt, and do they propose to take any steps for protecting
indigenous salt ¢

The Honourable 8ir James Grigg : T think the Honourable Member
must have missed a very significant qualification to my statement in
which I said that the total imports have deelined substantially ; in other
words, the measures taken or rather allowing the Act to lapse seems to
have improved the position of the indigenous producers on present
showing.

Mr. 8. S8atyamurti : May I ask the Honourable Member if, compared
witlg last year, there has been a substantial fall in the importation of
foreign salt into this eountry now ¢

Honourahle 8ir James Grigg : I can give both the imports and
the clearances. I will give the clearances. For the three months from
1st May to 3lst July—and the Honourable Member knows that the

L326LAD B
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duties did not lapse uutil the 30th April 1987, the total eclearances were
81,550 tons and in 1938, 72,877 tons. The actual imports show even
larger reductions.

Mr. 8. Satyamurti : But these are not very substantial reductions t

The Honourable 8ir James Grigg : 15 per cent. so far as imports are
concerned. Surely that is substantial enough.

RECRUITMENT IN THE MECHANICAL TRANSPORT DEPARTMENT.

598. *Mr, S8ham Lal: Wil the Defence Secretary be pleased to
state : .

(a) whether eight years ago Government abandoned direct reeruit-
ment in the Mechanical Transport Department and decided
to give promotion to old mechanics, or the sons of military
employees, the intention being to train these people for a
period of five years during which time to give them ordinary'
ration, uniform and pocket expenses ; whether the object
was to get better grades of mechanics at lower cost ;

(b) whether it was decided to Indianise this Department and have
Indians in place of Englishmen and whether a few mechanics
were selected in July, 1937 and were appointed after their
apprenticeship ;

g (e¢) whether in March, 1936, the privilege was extended to Anglo-
Indians and 25 Anglo-Indians were recruited and it was
decided that the first 25 posts should be reserved for Anglo-

i Indians and the remaining were to be filled by Indians ; and
i (d) whether the result was that the recruitment of Indians was
practically stopped, three or four Indians having been-taken,
and the Anglo-Indians out-numbered all other communities ¢

Mr C. M G Og'l.hne On the assumption that the Honourable Mem-
ber is referring to the Mechanical Transport apprentice scheme, the
answers are as follows :

(a) and (b). The position is as stated by the Honourable Member.

(¢) No. Enrolment has always been open to Anglo-Indians, but,
in 1936, the number was limited to less than one-seventh of
the total cadre.

(d) No.

Mr. 8ham Lal : What is the total number of Indians recruited in
1987, and the number of Anglo-Indians ?

Mr. 0. M. G. Ogilvie ; I shall want notice of that.

Bnmoxs GIVEN TO INDIAN APPRENTICES IN THE MEOHANICAL TRANSPORT
DEPARTMENT.

599. *Mr, Sham Lal: Will the Defence Secretary be.pleased to
state :

(@) whether the barracks given to Indian apprentices in the Mecha-
L nical Transport Department afforded no protection against

i rain, heat and cold ;
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(b) whether the representation made by Indians for suitable
barracks was turned down, on the ground that there was no
provision in the budget ;

(c) whether it is a fact that, as soon as Anglo-Indians were
recruited, fans were fitted in their barracks, pankha-coolies
and gas lamps were provided, and in winter oil, charcoal and
hot-water provided to them in abundance, and window panes
fitted with wire-gauze ; and

(d) whether, soon after, more Anglo-Indians were recruited and
the existing barracks were found insufficient, and new barracks

with better ventilation and heat-proof roofs were constructed,
and the rooms were fitted with electric fans and fire-places 1

Mr. C. M. @. Ogilvie : (a) No.

(b) No representations were made by Ihdians, but the Officer Com-
manding, Chaklala, represented the case for the general improvement
of conditions of Indian apprentices. Concrete proposals have been asked
for, but have not yet heen received.

(e) When Anglo-Indian apprentices were enrolled, steps were taken
to provide them with ~suitable accommodation in accordance with the
terms of their enrolment.

(d) Yes. Ao

Mr. M. Ananthasayanam Ayyangar : Are there no similar terms of
enrolment so far as (ndians are concerned—that they should be given
prl?iper accommodation and protection against wind, rain, heat and
cold ?

Mr. 0. M. G. Ogiivie : Yes, they do get that.

Mr. M. Ananthasayanam Ayyangar : If so, why did they have to
wait until representations were made by the officer in charge ¢ ‘

Mr. President (The Honourable Sir Abdur Rahim) : That does not
-arise.

Mr. Sham Lal : May T ask the Honourable the Defence Secretary
whether the barracks provided for Indians are far worse than those pro-
_vided for Anglo-Indians !

Mr. C. M. G. Ogilvie : I think at present there is no doubt but that
they are.

Mr. Abdul Qaiyum : What is the reason of this racial discrimination
between Indians and Anglo-Indians ¢

Mr. 0. M. G. Ogilvie : There is no racial discrimination at all.

Mr. Abdul Qaiyum : Then how does this discrimination arise !

Mr. C. M. G. Ogilvie : It is merely that Anglo-Indians were enrolled
on certain terms and Indian apprentices on other terms.

Mr. Abdul Qaiyura : Why are the terms not being made uniform for
Indinis and Anglo-Indians ¢ . Anglo-Indians are also.Indians, statutorily
they are Indians. : ' )

Mr. C. M. G. Ogilvie : They are statutory Indians—yes.
L326LAD B2
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Mr. 8ham Lal : Will the Honourable Member be kind enough to see
a photo of the barracks pravided for the Anglo-Indians and for Indian« t
He will see that those provided for Indians are not at all comfortable
while palaces have been given to Anglo-Indians. Will the Honourable
Momber kindly see a photo 1

Mr. 0. M. G. Ogilvie : I am fully prepared to enquire into this matter.
I am also inclined to agree with the Honourable Member from the re-
searches that I have made, that the existing accommodation, though not
80 bad as stated in the question, is by no means good.

Mr. Abdul Qaiyum : May I know why this discrimjnation is made
in the enrolment terms as between Indians and Anglo-Indians ! Why is
it that the Government do not have a uniform policy for both sections 1

Mr. 0. M. G. Ogilvie : The fact remains that Government did not
have a uniform policy. One lot had one term of enrolment, and another
lot another term,

Mr. Abdul Qaiyum : Are there any reasons for continuing this dis-
crimination now 1

Mr. C. M. G. Ogilvie : I am going to look into the matter and see how
far the conditions can be reasonably approximated.

Mr. Ram Narayah 8ingh : Who brought about the terms * Did the
Anglo-Indian candidates derand the terms, or did the Government favour
them with those terms ? v

Mr. 0. M. G Ogilvie : The Anglo-Indian candidates were apparently
glad to take the terms. There was no complaint from any of them.

RaciAL DISCRIMINATION IN THE MECHANICAL TRANSPORT DEPARTMENT.

600. *Mr. 8ham Lal: Will the Defence Secretary be pleased to
state :
(a) if it is a fact that the uniform provided to Indian apprentices
! in the Mechanical Transport Department is the same for the
- whole year, while different uniforms for different seasons are
given to Anglo-Indians, that the uniform of Indians costs
Rs. 40 and that of Anglo-Indians costs Rs. 300, and that an
Indian gets a pair of stockings for annas twelve, while an
Anglo-Indian gets it for annas six ;
(b) whether an Indian is required to wear the uniform, though
it may be bitter cold, while an Anglo-Indian is allowed to put
on his warm suit and gloves ;

(¢) whether the diet allowanece for an Indian is annas four while
it is annas fourteen for an Anglo-Indian ;

\'" (d) whether it is a fact that when an Indian is on leave, the diet

! allowance is deducted from his pay, whereas an Anglo-Indian
gets ration and full pay ; and

(e) whether an Anglo-Indian gets the travelling allowance given to
British soldiers, while an Indian gets what is given to an
Indian soldijer ¢

3.
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Mr. 0. M @ Ogilvie: (a) No. During the winter months, serge
knickerbockers and a warm coat are issued to Indian apprentices,

The Anglo-Indian apprentices are not entitled to any extra clothing
in winter. The initial eost of the uniform of an Indian apprentice is
Rs. 48 and that of an Anglo-Indian Rs. 130,

Stockings are not an article of issue in either kit.

(b) No. The type of dress to be worn throughout the year is left
to the discretion of the unit commander. Serge for the Anglo-Indian
and extra issue clothing for the Indian would normally be ordered com-
currently. i

(e) and {d). An Anglo-Indian apprentice receives the normal rations,
messing and ration allowance of a British other rank. Thus, when at
duty, he receives rations plus annas six a day messing allowance ; and.
when on leave, ration allowance, at Rs. 10 per mensem. An Indian ap-
prentice receives no rations, and ration allowance only when on duty.

(e) Yes,

Mr, 8ham Lal: Why is this discrimination between Indians and
Anglo-Indians ¢ The latter get rations while on leave whereas the former
do not,

Mr. 0. M. G. Ogilvie : I must refer the Honourable Member to the

answer 1 gave to another quest'on furtheyhack in which I stated that
the terms of enrolment were different but that I did not consider them

entirely satisfactory and that I was prepared to examine them.

Mr. M. Ananthasayanam Ayyangar: When does the Honourabls
Member expect to introduce changes in this system ?

Mr. 0. M. G. Ogilvie : I cannot tell you.

RaciaL DiSCRIMINATION IN THE MECHANICAL TRANSPORT DEPARTMENT.

601. *Mr. Sham Lal: Wil] the Defence Secretary be pleased to
state :

(a) whether it is a fact that previously apprentices in the Mecha-
nical Transport Department were being kept at different
piaces throughout India, but now all are being kept at Chaklala
(Punjab) ; if so, why ;

(b) whether Government are aware that discrimination with regard
to board, lodging, uniform and travelling allowance has
created great heart-burning among Indians ; and

(¢) whether Government are prepared to consider the propriety
of reducing the recruitment of Anglo-Indians and removing
the discrimination existing between them 1

Mr. C. M. G Ogilvie : (a) Yes, to centralise training,

{h) No.

) (¢) The answer to the first part is no. I am however, prepared to
£0 into the question of the terms of service of all these apprentices.
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Pnoussmmx. TAX IMPOSED ON THE INHABITANTS OP THE Davrrousia
CANTONMENT,

&ate6?2 *Mr, 8ham Lal: Wil] the Defence Secretary be pleased to
(a) whether a professional tax has been imposed upon the inhabit-
ants of Dalhousie Cantonment ;

(b) whether in Dalhousie Cantonment there are already house tax,
" water tax, frontage tax, dog tax, servant tax, being more than
25 per cent. of the income ;

(e¢) whether Government have considered that there s a civil station
adjoining the Cantonment and the Cantonment trade shall
be adversely affected by the imposition of this tax and would
mean the ruin of many traders ;

(d) whether the inhabitants of Dalhousie Cantonment made any
representation to Government on this subject, and what
action Government have taken on that representation ; and

(e) whether Government propose to consider the advisability of
abolishing this tax ?
Mr. 0. M. G. Ogilvie : (a), (d) and (e). Professional tax has not yet
been imposed in Dalhousie Cantonment, but is under consideratiom, to-
gether with objection; rubmitted to the board.

(b) Yes.
(c) Yes. The answer to the latter part of the question is in the

negative. The incidence of taxation in the municipality is Rs. 26-14-1
compared to Rs, 14-8-7 in the cantonment.

RELEGATION OF A PART OF THE CRIMINAL INVESTIGATION DEPARTMENT WORK
TP THE PROVINCES.

603. *Mr. T. 8. Avinashilingam Chettiar : Will the Honourable the
Home Member state :

(a) whether a part of the Criminal Investigation Department work
has been relegated to the Provinces after the inaugura-
tion of Provincial autonomy ;

(b) what type of Criminal Investigation Department work has been
relegated to them, and what is still retained by the Central
Government ; and

(¢) whether the work has not consequently lessened ; if it has, with
" what financial effect !

The Honourable Mr. R. M. Maxwell : (a) The Government of India
had no Criminal Investigation Department at the time of the introduec-
tion of Provincial Autonomy. If, however, the Honourable Member’s
question refers to the Central Intelligence Bureau, the reply is that no
part of the work of the Intelligence Bureau has been relegated to the
Pl:oymces after the mauguratlon of Provincial Autonomy

(b) and (e). Do not arise.
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Mr. 8 Batyamurti: May I know whether a part of the Central
Intelligence Department is now working in the provinces ! o

The Honourable Mr. R. M. Maxwell : Yes. There are seven officers
working in the provinces, '

Mr. 8. S8atyamurti : May I know whether those officers are res-
ponsible to the Ministers in the respective provinces in charge of law
and order and police ?

The Honourable Mr. R. M, Maxwell : No. They are not responsible.
They are officers of the Central Government,

Mr. 8. Satyamurti : May I know under whom they work in. the

provinces !
The Honourable Mr. R. M. Maxwell : They work under the Central
Intelligence Bureau. They do not work under anybody in the pro-

vinces. .
Mr. 8, S8atyamurti : May I know whether, in sending their reports
to the Government of India with regard to various activities for watch-
ing which they are employed,—whether those reports reach the Govern-
ment of India through the Provincial Governments or over the heads of
the Provincial Governments?

The Honourable Mr. R. M. Maxwell : They report directly to their
superior officers here, but Provincial Governments also do receive a
certain amount of information from them.

Mr. 8. 8atyamurti : May I know in view of the inauguration of
Provincial Autonomy the Government have consulted or propose to
consult Provincial Governments about the continuance of this
anomalous position of certain intelligence officers working in the pro-
vinces, without reference to the Ministers themselves ?

The Honourable Mr. R. M. Maxwell : No. There is nothing anomal-
ous about central officers working in the provinces. For instance, take
the Posts and Telegraphs Department’s officers. They work in the
provinces but is there any anomaly there !

~ Mr. 8. Satyamurti : Since the Honourable Member has asked me
a question, may I know whether, apart from -the Central Intelligence
Bureau, there is any other department whose functions are shared
partly between the Government of India and the Provincial Govern:
ments ? " In the case of the Posts and Telegraphs Department the. Pro-
vincial Governments have nothing to do with it. But with regard to
the Criminal Intelligence, most of it is done by Provincial Governments
and some by the Central Government. If so, may I know under what
arrangement this is done, which is not inconsistent with Provinecial
Autonomy %

The Honourable Mr, R. M. Maxwell : These officers are not concern-
ed with Criminal Intelligence. That is entirely a provincial matter.

Mr. T. 8. Avinashilingam Ohettiar : The Criminal Intelligence De-
partment is intended for law and order, and in view of the fact that
these subjects have been transferred to the provinces, may I know what
reason there is to maintain this department at the same cost and with
the same personnel as before t

!
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_‘i'ho Honourable Mr. R. M. Maxwel : It is provided under item 1
of list I of the Seventh Schedule 6f the Government of India Aet.

Hr 8 Satyamurti : May I know whether it is pirt of the duties of
the intelligence officers to report about the Ministers and their activi-

Iy

ties 1 ‘
The Honourable Mr. R. M. Maxwell : No, Sir.

Mr. T. 8. Avinashilingam Chettlar : In view of the fact that a like
department is already functioniing under the Provineial Ministers,
may T know whether the Government will consider the advisability of
addin,g on this work to them with a view to effecting economy in expendi-
ture

The Honourable Mr. R. M. Maxwell : These officers have somewhat
differcnt functions. The provincial criminal intelligence branches can
only deal with matters within the four corners of their own province.
These officers will be able to help in matters of inter-provincial liaison
in, say, such matters as all-India movements or dangers.

Mr 8. Satyamurti : Apart from these all-India movements, what are
the functions of this Central Criminal Intelligence Department ?

The Honourable Mr, R. M. Maxwell : They gather information on
matters of inter-provincial and all-India interest, for instance, matters
such as Communism, and they report this to the Central Intelligence
Bureau and are also able to make provision for inter-provineial informa-
tion on these subjects. They are able to help the provincial intelligence
branches in knowing the all-India aspects of such matters.

Mr. 8 8atyamurti : In view of the fact that Communism is a sub-
jeet which is in charge of the Ministers for Law and Order, may I know
what is the relation of this Intelligence Department to the Minister in
charge of Law and Order and the Police, in the province, whose func-
tions, tnter alia, include dealing with all those who are ‘‘ eriminals ’’
according to the Government of India ?

The Honourable Mr. R. M. Maxwell : This department gives the
Ministers information which they would not perhaps get otherwise.

Mr. 8. S8atyamurti : My Honourable friend said in an earlier answer
that this department communicates all that information to the Govern-
ment of India over the head of the Ministers. May I know whether
part of the information is conveyed to the Ministers also and if so
which part !

The Honourable Mr, R. M. Maxwell : 1 have answered that ques-
tion,

Mr. Manu Subedar : Is it one of the functions of these central
intelligence officers to report on the Ministers to the Provincial Gov-
ernors ?

The Honourable Mr, R, M. Maxwell : I answered that question in
the negative.
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SET1TNG UP OF A SEPARATE GOVERNOR GENERAL'S BECRETARIAT.

604. *Sardar Mangal 8ingh : Will the Honourable the Home Mem-
ber please state :

(4) whether there is any proposal to set up a separate Governor
General’s Secretariat ;

(b) if the answer to part (a) be in the affirmative, when the
separate Secretariat for this purpose will be set up ;

(¢) whether there would be any increase in the expenditure over
and above the present amount ; if so, by what amount ;
and

(d) how the personnel will be selected

The Honourable Mr. R. M. Maxwell : (a) to (d). The Governor
General’s Secretariat has been in existence as a separate organisation
since the 1st April, 1937. In so far, however, as any part of its work
has been performed in a separate capacity by officers of the Govern-
ment of India Secretariat I understand that this arrangement will short-
ly cease and that the duties will, in future, be carried on only by
separate staff appointed by the Governor General in this discretion
under section 305 of the Government of India Act. Since the appoint-
ments and other arrangements to be made under this section are not
the concern of the Governor Gereral in Council, I am not in a position
to answer questions of detail on the subject.

Mr. M. Ananthasayanam Ayyangar : To what extent has there
been a reduction in the expenditure in the Secretariat on account of
the formation of this separate department ¢

The Honourable Mr. R. M. Maxwell : These changes have not yet
come into effect.

Mr, 8. Satyamurti : May I know whether there is any proposal to
appoint an Additional Secretary, in addition to the Private Secretary
to the Governor General and, whether the Home Department is going
to be deprived of the valuable services of Mr. Thorne ¢

The Honourable Mr. R. M. Maxwell: I am not able to give answers
about questions of detail concerning the Governor General’s end of
the business. I can only speak for the Government of India end.

Mr. 8. Satyamurti : Is the Home Department going to be deprived
of the valuable services of its Secretary ?
(No answer.)

AGREEMENT BETWEEN THE CENTRAL GOVERNMENT AND THE SIND GOVERNMENT
ABOUT SUKKUR BARRAGE.

605. *Mr. Nabi Baksh Illahi Baksh Bhutto: (a) Will the Honour-
able the Finance Member please state the financial terms of the agree-
ment between the Central Government and the Sindh Government about
Sukkur barrage 1

(b) Are Government aware of the fact that there is a large deposit
of silt at Head-work which reduces the quantity of water in the canals
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(¢) Will Government, receive the instalments fixed in the agreement,
even if the canal revenue is diminished on account of silt deposit ¢

‘The Honourable 8ir James Grigg : (a) The debt due by the Gov-
ernment of Sind on the 31st March, 1937, to the Government of ‘Indla,
on account of the Lloyd Barrage w1ll up to the 31st March, 1942, bear
interest at the rates in force on the 31st March, 1937, and, therafter, at
4% per cent. The whole debt is then repayable on a decremental scale
over a period of 40 years commencing with the year 1942-43,

(b) This is a matter for the Sind Government.

) (e) The Government of India have no reason to b\elieve that these
circumstances will arise.

Dr. 8ir Ziauddin Ahmad : What is the answer to the last part !

The Honourable 8ir James Grigg : ‘‘ The Government of India
have no reason to believe that these circumstances will arise ’’

Mr. Lalchand Navalrai : May I know what steps the Government
of Sind have taken with regard to these floods ¢

The Honourable 8ir James Grigg : The Honourable Member should
address that question to the Government of Sind.

Mr. Lalchand Navalrai : I am asking whether the Government of
India are in possession of any information, because the money has to
be paid to the Government of India and they have an interest in it.

The Honourable 8ir James @rigg : The Governor General in Council
has no concern with the actual administration of the Sind Barrage.

Dr. 8ir Ziauddin Ahmad : May I know whether the Government of
India have got any information about the deposit of silt at the head-
works of this barrage, with the result that the quantity of water is
diminished 1?

The Honourable 8ir James Grigg : I said that this 1s a matter for
the Government of Sind.

Mr. Lalchand Navalrai : May I know from the Honourable Member
if the money that has to be paid to the Government of India has not
to come from the Government of 8ind. Will the Government force
the money out of them even if the Barrage does not fructify ¢

The Honourable 8ir James Grigg : The Honourable Member asked
a question about the administration of the Barrage, which is a matter
for the.Government of Sind. The question of the debt due from the
Government of Sind is another matter. The terms have been finally
arranged.

Mr. Lalchand Navalrai : If the Barrage gets damaged, will the
Government of India go to the help of Sind Government or not ?
The Honourable 8ir James Grigg : That is a hypothetical question.-

Prof. N. G Ranga : Are we to understand that the terms of this
agreement should be carried out irrespective of the special economic
conditions of that provinee in any particular year {
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. The Honourable Sir James Grigg : I can.only reply to the Honour-
able Member that they hired the money. ' '

GEBMAN NazI PROPAGANDA OCARRIED ON IN INDIA.

606, *Mr. Mohan Lal Saksena : Will the Honourable the Home
Member be pleased to state :

(a) if his attention has been drawn to the activities of Dr. Urchs,
a Nazi Leader, as published in the Bombay Seniinel, dated
the 6th July, 1938, and to another article published in its
issue of the 15th July, under the caption ‘‘ Matter for Gov-

ernment enquiry '’ ;

(b) if so, did Government make any enquiry and if so, with what
result ;

(c) what business or profession, if any, has Dr. Oswalt Urchs
been following ;

(d) whether Government are aware that German Nazi propaganda
is being carried on in India ;

(e) whether the Nazi Party has any branch organisation in India
known as the ‘‘ Ausland’s organisation '’ !

The Honourable Mr. R. M. Maxwell : (a) I have read the articles.

(b), (d) and (e). I am not at present in a position to give any
information,

(e¢) Dr. Urchs is the Manager, ‘‘ Bayer ’’, Havero Trading Com-
pany, Ltd., Commercial House, Ballard Estate, Bombay.

Mr. 8. Batyamurti: May I know if Government are carrying on
any enquiries in the matter at all ¢

~ The Honourable Mr. R. M. Maxwell : I am not in a position to give
any information at the moment. It would not be in the public interest.

Mr. 8. Satyamurti : I am not asking about the results of the in-
‘quiry. The Honourable Member said that he is not in a position to
give any information at the moment. Being a confiding person, I
take it that be meant to convey some information later on. I am mere-
ly asking whether the Government are pursuing this matter by means
of an inquiry.

. The Honourable Mr. R. M. Maxwell : I am afraid it would not be
in the public interest to give any indication as to whether there is any
lnquiry going on or not in this matter.

Mr. 8. SBatyamurti : What is the answer to clause (d) !

The Honourable Mr, R. M. Maxwell : That would be the same’
answer. I cannot answer it in the public interest.
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Prakﬁ.w Dutt Pande : I put the question on behalf of Mr. Sri

. Mr. President (The Homourable Sir Abdur Rahim) : I will not in
ture accept authorisation of more than one Honourable Member to
Put questions on behalf of another Honourable Member., Mr. Pande.

CeN8sORSHIP OF THE PosT oF INDIVIDUALS IN THE PROVINCES.

607. *Mr. Badri Dutt Pande (on behalf of Mr. Sri Prakasa) : Wil!
the Honourable the Home Member state

(a) if it is a fact that in those (Governors’ Provinces where the
Provincial Government have withdrawn censorship on the
post, special officers of the Central Government have been
posted at particular post and Railway Mail Service offices
to censor the post of particular individuals ; and

(b) if it is a fact that the post of even some of the Ministers in
some Provinces is subject to censorship by the officers of
the Central Government %

The Honourable Mr. R. M, Maxwell : (a) and (b). It is contrary
to the public interest to give any information of the kind asked for.

ALLEGED REPRESSIVE PoLicy oF GOovERNMENT IN DELHI.

608. *Mr. 8atya Narayan Sinha : (a) Has the attention of the
Honourable the Home Member been drawn to the news in
the Arjun of Delhi, dated the 10th August, 1938, under the caption—
¢ Delhi District Congress Committee has been granted permission by
All-India Congress Committee to start civil disobedience in Delhi ’’?

(b) Are Government prepared to abandon their repressive policy
in Delhi * If not, why not {

The Honourable Mr. R. M. Maxwell : (a) I have seen the article
referred to by the Honourable Member.

(b) Government are satisfied that the Delhi Administration has
pot adopted any unduly repressive policy.

DEecrLARATION oF BANNU CiTY ouT oF BounDs FOrR TROOPS.

609. *Mr. Abdul Qaiyum : Will the Defence Secretary please state -

(a) whether Bannu city was declared out of bounds for troops on
the 26th January, 1938, and also on the previous and sub-

sequent days ; and
(b) 1he reasons why this step was taken ¢
Mr. 0. M. @. Ogilvie : (a) and (b). Bannu city was placed out of
bounds to troops from the 16th December, 1937, to 18th March, 1938,

on account of small-pox. It was also placed out of bounds to troops
on account of cholera on the 28th May, 1938, and is still out of bounds

on that account.
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:Mr. Abdul Qaiyum : May I know if it is not a fact that on that
particular date it was declared out of bounds because the President

of the Indian Nationa]l Congress was delivering & lecture in the city $
Mr. C. M. G. Ogilvie : Cholera was the reason I gave.

ELECTIONS AND PROVISION OF CERTAIN AMENITIES IN CANTONMENTS.

610. *Mr. Abdul Qaiyum : Will the Defence Secretary please state :
(a) whether there are still cantonments in India where Boards

have not been formed and elections have mot been held
according to the Cantonments (Amending) Act, 1936 ;

(b) if so, the reasons for the delay ;

(¢) whether any executive powers have been delegated to the elected
Vice-Presidents of the Cantonment Boards in matters
touching the civilian population ;

(d) what is the policy of Government in the matter referred to in
part (c), and the reasons therefor ;

(e) whether free compulsory education has been introduced in any
Cantonment in India ; if not. why not ;
(f) whether in spite of the unanimous recommendation of the

Lahore Cantonment Bnard and the Brigade Commander, the
Government of India persists that certain areas should not

be included in the Bazar area ; and
(g) whether certain areas which should form part of Bazar areas
have been excluded therefrom ?

Mr, 0. M. G. Ogilvie : As regards (a) and (b), the attention of the
Honourable Member is invited to the replies I gave to Mr. Mohan La]
Saksena’s starred question No. 362 and as regards (c) and (d) to part
(e) of starred question No. 364 on the 22nd August, 1938.

(e) None. Introduction, however, is at the discretion of Boards,
who have up to the present been deterred by financial eonsiderations. -

(f) The attention of the Honouyrable Member is invited to m:
reply: to Mr. Sham Lal’s starred question No. 240, dated the 16t
August, 1938.

(g) No.

Mr. Abdul Qaiyum : With reference to the answer to part (¢) of
the question, may I know whether Government have invested these
electad gentlemen with any powers, and what is the policy of the Gov-
ermment with respect to these gentlemen ¢t

Mr. C. M. G. Ogilvie : That is fully stated in the answer to ques-
tion No. 364.

Funcrions oF THE BazarR COMMITTEES.

611. *Mr. Abdul Qaiyum : (a) Will the Defence Secretary please
state the funetions of the Bazar Committees ?

(b) Is it intended to extend their powers !
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Hl‘ 0. M. @. Ogilvie : (a) The attention of the Honourable Mem-
ber in invited to the reply given on the 22nd August last to part (f) of
starred question No. 364 asked by Mr. Mohan Lal Saksena. -

(b) No.

Mr. Abdul Qaiyum : With reference to the answer to part (a) of
the question, will the Honourable Member tell this House what particular
powers have been assigned to these Bazar Committees ¥

Mr. 0. M. G. Ogilvie : The House was fully informed in part (f)
of starred question No. 364.

DESIRABILITY OF HAVING ELECTED CANTONMENT BOARDS.

612. *Mr. Abdul Qaiyum : Will the Defence Secretary please state :

(a) whether practically all the income of the Cantonment Boards
comes out of the pocket of the civilians ;

(b) whether Government are considering the desirability of having
a completely elected board with an elected president ; and
(¢) the policy of Government about part (b) and the reasons for
it ?
Mr. 0. M. @. Ogilvie : (a) and (b). No.
(¢) I refer the Honourable Member to my precedessor’s speech in

this House on the 7th September, 1936, on clause 4 of the Canton-
ments (Amendment) Bill,

Mr. Abdul Qaiyum : With reference to the answer to part (c) of
the question, may I inform the Honourable Member that I was not in the
House at that time. May I know what is the policy of the Government
in this matter !

Mr. C. M. @. Ogilvie : The policy of Government is exactly the same
as that enunciated by my predecessor, which I commend to the Honour-
able Member’s attention.

Mr. Abdul Qaiyum : Could not the Honourable Member give us a
gist or substance of that !

Mr. 0. M. G. Ogilvie : It is a long speech.

Apvm'nsmmm INVITING APPLICATIONS FOR EUROPEAN SUB-LIEUTENANTS IN
THE EXECUTIVE BRrANCH OF THE RoYAL INDIAN Navy.

613. *Mr. K. S8anthanam : Will the Defence Secretary be plessed to
state :

(a) whether an advertisement appeared in The Journal of Com-
merce and Shipping Telegraph in December, 1937, mvxtmg
applications for two European Sub-Lleutenants in the
Executive Branch of the Royal Indian Navy ;

(b) whether the qualifications preseribed for such applicants was
that they should possess a Board of Trade Second Mate’s
Certificate or' above ;
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(¢) whether a similar advertisement was made in India ;
(d) why the selection was limited to Europeans ;
(e} whether officers of the Indian Mercantile Marine, possessing
Gii . . the Second Mate’s Certificate and above, were given equal
facilities for entering the Royal Indian Navy ; ° -
-(f) how many Dufferin ex-Cadets there are who possess such
Certificates ; and
(g) if there are a sufficient number of qualified ex-Cadets available,
what the necessity was for recruiting officers from the British
Mercantile Marine ¢ ’ :
<. Mr. 0. M. G Ogilvie : () I have no information on this point. If
such an advertisement did appear, it was presumably inserted by the
Secretary -of State for India. i’
.. -(b) If such an advertisement appeared, a Board of Trade Second
Mate’s Certificate would certainly be one of the qualifications required
but the possession of a Royal Naval Reserve Commission is an equally
essential qualification.
(e) No. .
(d) and (e). The selection was confined to Europeans to fill vacan-
cies in the European quota of 1the Royal Indian Navy.
(f) 90 former ‘‘ Dufferin '’ cadets possess second Mate’s certifi-
cates.
(g) To fill vacancies in the quota of British officers. It should

also be noted that. the ex-cadets of the ¢ Dufferin’’ concerned are
not qualified. i

Mr. K. Santhanam : May I know whether the Secretary of State
does not inform the Government of India whether he is making any
advertisements for posts to be filled in India ?

Mr. C. M. @. Ogilvie : The Secretary of State does not inform us
in which periodicals he inserts his advertisements.

Mr M. Ananthasayanam Ayyangar : Are additional posts being
advertised ¥ May we know if there are any vacancies for which these
advertisements have been made or to fill up which these advertisements
have been made, or are these two new posts !

Mr. C. M. G. Ogilvie : No, they are not new posts.

Mr. M. Ananthasayanam Ayyangar : If they are not new posts,
what are the steps that the Government of India have taken ! Did

they write to the Secretary of State to call for advertisements for appli-
cations ¢

Mr. 0. M. G. Ogilvie : Certainly, yes.
. Mr. T. 8. Avinashilingam Chettiar : With reference to the answer
to part (d) of the question, may I know what the quota is ?

Mr. 0. M. @. Ogilvie : The quota is two British officers to one Indian.

Mr. T. 8. Avinashilingam Ohettiar : May T know whether that

quota, two to one, fixes the maximum for Indians or the minimum for
Indians ¢ ' o
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Mr. 0. M. @. Ogilvie : The quota is two to one—I cannot say more
than that. T

Mr. T. 8. Avinashilingam OChettiar : Does the quota of *‘ two to
one '’ mean that there can never be more than one Indian to two
Europeans 1 '

Mr. 0. M. G. Ogilvie : It certainly does not mean that; it means
that at present two Europeans are appointed to one Indian,

Mr. K. Santhanam : May I know whether there is a reserve of
naval officers in India to which Indians will be admitted ¢

Mr. 0. M. G. Ogilvie : There is not at present, but legislation on the
subject is now being prepared.

Mr. T. 8. Avinashilingam Ohettiar : In view of the fact that quali-
fied people are available in this country, may I ask why the Govern-
ment ingist upon having two Europeans ?

Mr. C. M. G. Ogilvie : One answer is that qualified people are not
available, and another answer is that the vacancies which we offer at
present we cannot fill.

Mr. T. 8. Avinaghilingam Chettiar : May I take it that as and when
Indians are available, this quota will not be stuck to and they will ap-
point Indians even when there are more Indians than what the quota

has prescribed !

Mr. 0. M. G. Ogilvie : That seems to me an entirely hypothetical
question,

Porrrcar Status oF Coora.

614. *Mr. M. Ananthasayanam Ayyangar (on behalf of Mr. C. N.
Muthuranga Mudaliar) : Will the Honourable the Home Member be
pleased to state :

(a) whether Government have considered, or are considering, the
future political status of Coorg ;

(b) whether the matter has been examined ;

(¢) whether it is the intention of Government to hand over Coorg
to Mysore Durbar, or amalgamate it with Madras ; and

(d) when Government. propose to come to a conclusion on this
matter 1

The Honourable Mr. R. M. Maxwell : (a), (b) and (c). I do not
‘exactly know what the Honourable Mémber means by the term ‘* politi-
cal status ”’ of Coorg. 1f he means to -ask whether Coorg will he re-
tained as a Chief Commissioner’s Province or amalgamated with the
neighbouring province or State, I would invite his attention to the pro-
visiens of the Government of India Aet, 1085, under which Coorg has
been retsined aa a separate province. The Government of Iadia have
not congidered apy question of amplgamation of that province either
with the province of Madras or with Mysore.
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Mr, T. 8. Avinashilingam Ohettiar : May I know whether Govern-
ment have received representatlons from people in Coorg that they want
a status which every other province in Bntmh India enjoys 1

The Honourable Mr, B. M. Maxwell : I do not think that the Govern-
ment of India have had any such representations direct.

Mr, 8. Satyamurti : Are the Government of India aware that this
is a deficit province, and that recently the Accountant Genéral, Madras,
went there to report upon the finances of Coorg, and may I know whether
he has reported to the Government, and if so what the results of hig

investigation are 1

The Honpurable Mr, R, M. Maxwell : If the Honourable Member will
put down a question, I will endeavour to find out for him.

Mr. 8. Satyamurti : May I know whether the Honourable Member
is aware that this is a deficit province 1.

The Honourable Mr, R. M. Maxwell : I am informed so, yes.

AGE-LMIT FOR RECRUITMENT OF ASSISTANTS IN THE CENTRAL SECRETARIAT.

615. *Mr. M. Ananthasayanam Ayyangar (on bebalf of Mr. C. N.
Muthuranga Mudaliar) : Will the Honourable the Home Member be

pleased to state : -

(a) whether it is a fact that the last examination for recruitment
of Assistants to the Imperial Secretariat was held in July,
1937 ;

(b) whether it is a fact that no examination will be held in 1938 and
that the next examination is proposed to be held in or about
July, 1939 ;

(e) whether it is a fact that the new revised syllabus has heen
brought into force for the 1939 examination and that the age
limit of candidates has been fixed at 22 years ;

(d) whether it is a fact that the age limit has hitherto been 24
years ;

(e) whether it is a fact that in the case of recruitment for the T]:urd_
Division posts of the Imperial Secretariat, the age limit is
proposed to be lowered gradually, until the prescribed age
limit of 19 will come into operation only in 1941 or there-
abouts ; and

(f) whether Government propose to consider the advisability of
adopting a similar procedure in the case of recruitment “or
Assistants also, so that the age limit of 22 years might cowme
into operation in 1941 1
The Honourable Mr. R. M, Maxwell : (a) to (d). Yes.
(e) and (f) I would invite the attention of the Honourable Member
to the reply given by me on the 25th August, 1938, te parts (d) and (e) .
of Mr. Sham Lal’s question No. 486.
L326LAD «
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DEMOLITION OF THE TEMPLE OF SHANEAR MAHADEO IN THE QUEEN’S GARDEN.

616. *Bhai Parms Nand : (a) Will the Honourable the Home Member
be pleased to state whether it is a fact that.on one corner of the Queen’s
Garden at Delhi, there was a temple of Shankar Mahadeo, and that Baba

Skyampuri was its keeper {

(b) Is it a fact that the Delhi Municipality brought two criminal cases
against the keeper, Baba Shyampuri, and both were dismissed on appeal ?

(e) Is it a fact that on a certain midnight, the Deptity Superintendent
of Police, accompanied by a police party, came up and demolished the
temple and took away: the idol and other articles, such as bell, ete., which
he found in that place !

. (d) Is it a fact that this sudden act of the police created a stir in the
city, and that thousands of Hindus, who flocked to the place, were charged
with lathis 1

(e) Are Government aware that unrest is spreading in Delhi, and the
place is strictly guarded by the police !

(f) What steps are Government going to take to allay this unrest ?

The Honourable Mr. R. M. Maxwell : (a) and (c). I understand that
a civil suit has been filed for possession of the piece of land referred to
in part (a). It would therefore not be proper for me to give any reply
to these parts.

~ (b) One case of trespass was filed. It was heard by the City
Bench of Honorary Magistrates. On appeal the ease was remanded by
the Additional District Magistrate for re-trial. After the second hearing
there was again an appeal to the present Additional District Magistrate,
who acquitted the accused.

(d) to (f). There was some disturhance, with considerable
violence by the crowd. It is still necessary to maintain a police guard
at the spot. The local authorities are doin<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>